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IN 
THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

	 I 
VI 
	 AT HYDERABAD 

CA .zgo/93 
	 date of dacisiOfl : 20-8-93 

Between 

1, S. KesaVan potti 
2. K.C. Thamas 
3, SrinivaS8fl V. Sharma 

S. Rama Murthy 
5. Krishna Swami 
C. Bhaskara Rane Murthy 
Sri T. jenkata Rao 

B. Sri M. Mukteswara Rao 

and 

The principal Director of Audit 

South Central Railway 
Secunderabad 

The comptroller & Auditor General 
ftC_India 

union of India, rep. by 
Secretary 	 I  
Ministry of Finance 
Dept. of Expenditure 
New Delhi 	

: Respondents 

Counsel for t1irappnnn----------. 

	

I 	 —.a.nPan.Advocate 

counsel for the respondents 1: N.R. DevarGi, & 
I G. Parameshuara Rao 

CORAM 	
/ 

HON. MR. JUSTICE V. NEELADRI RAD, VICE CHAIRRAN 

HON. MR. P.T. THIRUVENGRDAM, MEMBEfl (ADMINISTRATION) 

w '  r 
(As per Hon. Mr. Justice V'Neeladri Rao, Vice Chairman) 

Heard Sri K. VenkateSar8 Rao, learI!d counsel for 

the -applicants and Sri N.R. Devarai, & Sri 6. Parameswara 
Rao, 4ëMneo cuu..n- 

 



a 

4. 

2 

2, 	This CA was tiled praying for declaration that 

applicansc19T6.6 are entitled to promotional grade in the 

scale of Rs..2200-4000 w.e.f.1-4-87, and the aplicants 7&8 

are entitled to the said scale w.e.f.1,-6-1988 and 1-2-1990 

respectively and for notional pay fixation in the said 

scale in terms of Cr9 F.6(82)-Ic/91, dated 22-9-1992 and for 

pensionery benefits on that basis from 1-4-1992. 

3. 	It is submitted Ear the applicants that pending dis- 

posal of this CA they are given the pension as! prayed for 

by-t#etn1from 1-4-1992 and hence this CA is not pressed by 

pensionery benefits are not given to them on the basis of 

notional pay fixation referred to. 
q • 	suoject to the above, the applicants are permitted to 

C 
withdraw this CA. 

(.i. Thiruvengadam) 
Member (Admn) 

(u. Neeladri Rao) 
uice_Lhai rman 

Dated :August 20.93 

To 
1 The Principal Director of M Audit, 

S.C.Rly, Secunderabad. 
2. The Comptroller & Auditor (3ener.af"t 

The Secretary, Union of IndiJ. 	4. 
Ministry of Finance.p'.)E*endi1 

4. One copy to Mr.K.Venkacteswar Rao, Ad 

J,-~ 

Ia, New 1lhi. 

,New r,elhi. 

5. One copy to Mr.N.R.1vraj, Sr.a3SC.CAT.Hyd. 

One copy to Mr.G.Parame,war Rao, Sc for W3.CAT.Hyd. 
One copy to Library, CAT.jyd. 

8.One Spare copy. 	 • 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ADNINISTRATIVE TRIBUNAL 

HYDERABAD BENCH NP HYDERABAD 

THE HON'DLE Nn.JUSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

AlTfJE HON'BLE IVIR.A.kGORT}jy ; NEMBER(A) 

THE HON'BLE NR4LCHANDftASERHAR REDDY 
I 	MESER( JUDL) 

AND 
THE HON'BLE MR.P.T.2TRUVENG1UDAM:M(A) 

DatedQ— 2-  —1t93 

CSEcfJUDG14ENT: 

fl.Ij/st.n, _flLe 

O.A.No 

T.A.No • 	 P. 

pvm 

A4tted and Interim directions 

Allkwe d 

Disp\Dsed nf with directions 
Dismissed 

S , Disrnipsed as witl?drawn 

' 	
Dismjsed for, default. 

iegbte,"orciered 

No crder as to costs. 
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